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MR WKWPLACHRYS, VICL-CHAIRFAN, In this epplication under Section 19 of

the Administrative Tribunsls Act,1985, the petitioner prays
for @ direction to guash the advertisement contained in
Annexure=3 and & further direction be issued not to disturb
.the appointment of the petitioner.

2 fhortly stated the case of the netitioner is that

he was selected'fgr the post of Lxtre Denartmental Mail Carrier
of Bamésahi Post Office &and he @& gamed charge of the past.in
question on 16.8.1990, On 6.2,1991, the services of the
petitioner waés terminated on the ground that one of his near. -
relation: is working in the same.post office. Hence this
application has been filed with the aforesaid praver.

3 In their counter the opposite parties maintain that

in accordence with the directives given by the L @.P.T. to
avoid appointment of a person who his @ nearerrslation working

' which :
in the same post office/hast@ben strictly observed and

u

b

therefore,;  the services of the netitioner has been terminated

)=1=3 aonay
because one of hiszzelation; ie working in the same post
office.,
4, We have heard Mr.R.N.Naik, learned counsel for the
petitioner @nd Mr./swini Kumar Mishra,learned Standing Counsel
appearing for the Centrel Government.
- 1 Mr.Naik heavgly oressed on us submitting that the
directives of the L.G.P,T. is not mandatory, but it is merely
a guideline and therefore order of termination under the law

is bad, espcecially when no notice wads given to the petitioner

intimating the propcsal of the authority to terminate his

™~N

o

\%§ervices. Hence according to Mr.Naik principles of natural
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